central Administrative Tribunal, Principal Bench

Original Appnlication No.2322 of 1995

New Delhi, this the 18th day of January,2000

Hon ble Mr. S. R. Adige, Vice chairmanii)
Hon ble Mr.Kuldip Singh,Member (J)

chri Ralbir Sahail
Ev—Head Goods Clerk,
rajlway Station RoOsz,
hhash Nagar,

presently R/0 gu
v
Rareilly , - Applicant
{(Ry Advocate - Shri B.S.Mainee)
Ver sus
Upion of India & Ors. Thru:

1. The General Manager,

Northern Railway,
faroda House,
New Delhi

7. The Divl.Rly. Manager

Northern Rallway;

Moradabad
2, The Divl. Commercial Manager,

Northern Rallway,

Moradabad - Resnondeznts
{By Advocate - Shri p.S,Mahendru)

O R DE R(ORAL)

By Hon ble Mr.S.R.Adige, Vice Chairman

] Heard both sides
z. The impugned order of the disciplinary
authority which is dated 27.11.91 (Annexure A-1}, was

admittedly passed after the Hon ble Supreme Court s
judgement dated 20.11.90 in Mohd, Ramzan Khan ¢ woase,
sLY 1991(1) S.C. 196 but the respondents do not dany
that a copy of the endguiry report ‘dated 14, 11.%20

(Annexure A-1) was not furnished to the applicant to
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enabhla him t

same, if any, before the Disciplinary Authority passed
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hie order dated 27.11.91. This aground 1is itseit

sufficient to warrant judicial interference in the

disciplinary authority' s aforesaild order datad
27.11.91

3. That apart, the appellate authority s order
dated August,1992 (Annexure A-2) is also a beld aad

cryntic order which does not give any reasons faor

appellate authority s order dated August,9?, are

nuashed and set aside.

astored the nay and

-,

5, Annlicant should bhe r

D

allowances and retiral henefits to which he would have
;s had the 1impugned orders not 12an
nassed, As the applicant is reported to have tetired

on superannuation on 31.7.93, we do not copsider it

apnropriate to remand the case hack o Lhe
Dizciplinary Authority for further action in

accordance with law.
6. The directions contained in para & above
should be implemented within three months from the
date of receipt of a cony of this order. No costs,
oot
| feles

{Kuldip Singh) (S R.Ad:
Member(J) Vice Chalrmamaé)

coming to such a conclusion and, therefore, cannot Do




